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(iif) Need for Clearance from Forest
Department for early start of Arunawati irri-
gation project in Yavatmal District,
Maharastra

[ Translatior)

SHRI TEJSINGHRAO BHONSLE
(Ramtek): Sir, seventy five percentwork on
Arunawatiirrigation projectin Digras Taluka of
Yavatmal district in Maharashtra has com-
pleted which involved anexpenditure of Rs. one
hundred and eight crores so far. This project
would provide waterto more than seventy five
villages andtwenty thousand hectares of land
would beirrigated 95 percentofthe work on all
the canals of the dam has completed and the
project is on the verge of completion but the
forest department is not giving clearance to
collectwaterin the Dam byclosingthe gates of
the dam sothat water could be made available
forirrigation purposes.

Irequest the Central Governmentthat For-
est department should grantimmediate clear-
ance for collecting water in the Dam so that
Govemment funds are properly utilised. Dueto
non-clearance Rs. one hundred eight crore
projectis pending.

(lv) Need to enact legislation to give
Hindi and other Indian Languages prece-
dence over foreign lanbguages in commer-
cialadvertisements

DR. LAL BAHADUR RAWAL (Hathras):
Mr. Speaker, Sir, even after frty five years of
Independence Indian languages have not got
duerecognition. Itis ratherironical thatthough
Eighteen languages have beenrecognisedin
the constitution of India, yet mostthe commer-
cial and educational work inthe Government
offices is done in aforeignlanguagei.e. English.
However this does not mean that | oppose
English language but | would like to draw the
attention ofthe Housetowards the importance of
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Indian languages on which Gandhiji always

emphasized.

Iwould like torequest the Central Govern-
menttoformulate some law forthe compulsory
use of Indian languages for the commercial
advertisements and on packets of consumer
goods the subject of any article has tobe shown
inanyforeignlanguage, thenit shouldbe shown
andwritten below Hindi and other recognised
Indianlanguages.

Therefore, | would request the Govern-
menttoformulate anagricultural policy estab-
lishes abalanced relationship betweenthe rural
andurban sectors and also ensures remunera-
tive pricestothe farmers.

15.00 hrs

(v) Need to for'imulate new Agricul-
ture policy ensuringremunerative pricesto
the farmersfortheir produce

SHRIJANARDAN MISRA (Sitapur): Mr.
Speaker, Sir, under Rule 377, | would like to
draw the attention of the House towards this
important matter.

AlthoughIndiais knownasan agricultural
country yetthe basic reason of the poverty of
rural people is underdevelopmentof agriculiure.
The productivity in India is one third as com-
pared to developed nations and two third as
comparedtothe word production. Interms of
Nationalincome farme rs have contributed less
thanme fourth tothe Nationalincome duringthe
lasttenyears and atthe same time the popula-
tion has alsoincreasedby one fourth. Therefore
practically, the perhead purchasingpowertothe
wrong policies ofthe Government. Inorderto
provide relieftothe commonman, more funds
could have been spenton Agri culture, Ryral
development, Irrigation, Educationandhealth
care. While during the First Five Year Plan
49.6% of the total budgetary allocation was for
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agnculture itdeclinedto 27.5% duningthe Sev-
enth Five YearPlan. Althoughthe amount spent
onthesefourheads hasincreasedalot, thereis
a sharp decline so far as the percentage is
concemed. Government has beenfollowing a
policy of providing foodgrains to urbal consum-
ers at subsidized prices. Butitis notjustifiedto
fulfill this objective by fixing the support prices
ofthe agncuitural produce at a level which does
not evenhelp the famers to sustain themselves.

(vl) Need for early commissioning of
Electronic systemin Bahrain Kumarapaayam
Telephone Exchange of Periyar districtin
TamilNadu

[English]

SHRI P.G. NARAYANAN
(Gobichettipalayam): Mr. Deputy Speaker, Sir,
A new Cross Bar Telephone Exchange started
functioning in Bhavani, peryar District of Tarmil
nadu from 4th February. 1993, and since then
almost all the telephones have become dead
resulting tin hardship to the business commu-
nity leading to a heavy loss. Previously when
this system was installed in Namakkal ex-
change, the peopie of the area also had the same
expenence. Fromthis one could infer that the
Cross Bar Exchange system is n to going to
enhance the efficiency of the functioning of the
telephone system.

Itis understood that this system will func-
tion till switchmg over of Electronic Exchange.
The general public of Bhavani and
Kumarapalayan, who have beenthen source ol
majorincometothe Telephone Department, feel
thatthe intem arrangement of this Cross Bar
Exchange system shouldbe given up by switch-
ingoverto the old system withimmediate effect.
They also expect hatcertain measures, suchas,
removal of untrained staff mannmgthe exhas ige,

cancellation of rental charges for the penod

where telephones remamned dead. should also
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betaken.

lurge upon the Minister of communica-
tionsto take steps for the switching overtothe
oldtelephone exchange system and earty com-
missioning of the Electronic Exchange in
Bhavani- Kumarapalayam Telephone Ex-

change.

(vil)Needfora separate railway zone at
Muzzafarpur in Bihar for development of
North Bihar.

[Translaton)

SHRINAWAL KISHORE RAI(Sitamarhi)

Mr. Deputy Speaker. Sir, Iwouldlike to draw

the attention of the House towards a veryimpor-
tantissue.

Biharis the mostbackwardstate. Even
there, the condition of Northern Bihar 1s grave
There s neither any igindustry nor railway net
work. Every yeartheraiway fares andireight
charges are increased but no improvement is
made in the system. The coaches in North
Eastem Rafway are nshambles. The condtion
of the three Tier sleeper coaches s verybadand
mast ol them do not have proper door locks. The
glass panes and windows are allbroken. The
steps are generally broken The rate of food
nems served by railways has beenincreased
but their quality has further deteniorated. No
attention is paid to sanitation and cleanlness.
Concemned officials should be asked tomake
surpnise checks. Therefore, | demandthat a
separate raitway zone should be constituted at
Muzatfarpurin Biharfor the econormy and indus-
tnal development of Northern Bihar. Al
infrastructural facilities required for bullding a
Headquarters are available.

[Enghsh]

MR. DEPUTY SPEAKER: Now. the
House willtake up Legislative Business. Shn
Paban Singh Ghatowar.



